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Central Mniini'Btrc.tivd Tribunal,
I^rincipal BGnch, Nev.' Delhi*

.Re gn»r-'o. CVV-2267/89 ♦

S.Qt, Har Dei

Vs..

lliion of India 8, Ors.

For "tbs a pp lie ant

For t he re s ponde nbs

Date of tiecision; 18.7.1'::^b9.

... Applicant.

,. . rIesponoGn'Cb,

... Shri a^hesh Srivastava,
Advocate,

,,. None«

'"bn'ble Shri G.Srsednoran i^air^ vice-'waairuidn,
rion'ble Shri I. X. Ras gotra, i/eoiber i,Admn.,

pelivered by I-Ion'ble SSiri ^.Sreednaran Nair)

VZja- perused the records.
iCti—c ^ .....

2. The relief ^esps-* claimed in chis application is oO se l

aside the order dated 17.7«'i9S9^ Vfie request of the applicant

for corapassionate appointment on account of the aeatn of iier

husband viho was eraploye^d as a Packer under the second
respondent, v/as reje'ccea,

3, f\otice of the application v^as issued to the respondents

in response to which they '.lave filed a reply wherein it is

pointed out that the only son of the applicant is e^nployed

as PacxelT lender the second respondents, ner t\vo daughters are

married and that she has no liability. It is further stated

therein that an aniount of R5.4y,238.50p» has al/..-eady been

paid to the applicant on account of O.G.R.G. ^ leave encashment

etc. in addition to the monthly family, pension of ils.71G/-(^

• 4. H.noloyi^ent on co.Tipassionate yround cannot oe cleiroed

as a uiatter of right, ''.hen the coaipetent autho.ri.ty na '̂ ou^y

considered the circunistances of the family of the deceased

einoloyee based on the request of the v7ido\'̂ and reject-oo '̂.vo
are of the view that there is no case for judicial reviev-j.

5, The application is rejected.

( 1. 4Ras cp t .raj ^^̂
^liejibor i.-Vimn.)
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( G. Sreedl-'iaran Narr]
Vice-Chairman


